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P N Heard the applicaznt in person and the learned

counsel for the respondents,

3, The applicant has filed a memorandum for
seeking permission to withdraw the Originél Application
as his grievance regé&ding‘proteetion of pay has beén
acceded to by the'departﬁent. He is, therefore,

not interested in pursuing the present Originai

- Application. In the circumstances, the Original

1 Application is dismissed as withdrawn.
| N &
(i/aL—’ T G’“’fﬁfi:—
MEMBER | VICE CHAIRMAN

21,7,89 ) 21.7.89




